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AFFIDAVIT 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO 238 OF 2024 

IN THE MATTER OF :- 

NEWS ITEM TITLED "UP GIVES PERMISSION TO FELL 

112000 TREES FOR ROAD ALONG UPPER GANGA 

CANAL", APPEARING IN 1HINDUSTAN TIMES' DATED 

01.02.2024 

ADDITIONAL AFFIDAVIT OF SPECIAL SECRETARY, 

PUBLIC WORK DEPARTMENT STATE OF UTTAR  

PRADESH, IN COMPLIANCEOF ORDER DATED  

31.05.2024 PASSED BY THIS HON'BLE TRIBUNAL  

, aged about 	. years, 

S/o Sh 	/17  ti\v\i  

  

  

presently posted as Special Secretary, Public Works 

Department State Of Uttar Pradesh, the deponent, do hereby 

solemnly state and affirm as under: 

1
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That the deponent herein is posted as the Special Secretary, 

Public Work Department State Of Uttar Pradesh since and 

is swearing this affidavit in his official capacity as the Special 

Secretary. 

That the instant is the petition arising out of Suo Moto 

registration taken up by this Hon'ble Tribunal on the basis 

of news item titled as "UP GIVES PERMISSION TO FELL 

112000 TREES FOR ROAD ALONG UPPER GANGA 

CANAL" instituting an O.A. No. 238 of 2024. This Hon'ble 

Tribunal vide its order dated 13.03.2024 issued notices to 

Respondent. The answering respondent submitted a report 

on 18.05.2024 before this Hon'ble Tribunal. It is pertinent 

to mention that this Hon'ble Tribunal directed to disclose as 

to whether the nature of the road is of National Highway or 

State Highway or any other type of road and also to 

produce the material on the basis of which roads are 

classified as such. 

That affidavit dated 24.05.2024 and 30.05.2024 was filed 

on behalf of the answering respondent before this Hon'ble 

2

260



Tribunal it stood disc!osed that the nature of the road in 

question is 'Other District Road' (hereinafter referred to 

'ODR'). It is pertinent to mention that land width for 

different classes of roads has been provided under clause 

6.1.1 of Geometric Design Standard for Rural (Non-Urban) 

Highways published by Indian Road Congress 73-1980 

(hereinafter referred to 'IRC'). It is of further relevance that 

the desirable range of Right Of Way (ROW) prescribed by 

IRC for ODR is 15-25 meters and the road herein under 

construction is also of ROW 15-20 Meters. 

4. That it is most respectfully submitted that a decision was 

taken by the State of Uttar Pradesh through the Hon'ble 

Chief Minister of the state vide communication dated 

07.07.2017 whereby the instructions were issued by the 

Hon'ble chief Minister for constructing Two lane (7mtrs 

wide) painted surface road at the right side of the upper 

Ganga Canal. It was submitted that the said decision was 

taken after due deliberation and application of mind in a 

meeting conducted on 29.06.2017 under the chair of the 

Hon'ble,chief Minister of the State of UP and a specific order 

3 
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was passed for the preparation of the detailed project 

report. This hon'ble tribunal vide its order dated 

31.05.2024 directed to place on record the complete 

project report which will reflect the nature of the road, and 

also to disclose if any authority exist in the State which 

classifies/notifies/declared the roads within the state as 

State Highway, District road or other District Road and if 

such authority exists, whether it has taken any decision to 

declare the stretch of road under consideration as State 

Highway, District road or other District Road. Hence, a copy 

of the detailed preliminary estimate (May also be termed 

as complete project report/detailed project report) dated 

24.12.2019 prepared by the Zonal chief engineer Meerut 

zone duly reflecting the nature of the road is attached 

herewith and marked as ANNEXURE-R6/1. It is pertinent 

to mention that the nature of the road stands reflected on 

page number 	under design pavement and also the 

nature of the road is proposed as an ODR on page number 

	 of the said detailed project report under the head 

of pavement 49sign. 
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106

4

262



5. It is submitted respectfully that the said Detailed project 

report (Preliminary Estimate) is the complete project 

report prepared by due application of mind by the 

respective Chief Engineers of Meerut & Saharanpur zone 

and also there are three respective superintendent 

Engineers of Saharanpur, Meerut & Bulandshahr 

(Ghaziabad comes under Bulandshahar) who applied their 

technical due diligence and authenticated the road project 

in hand. The project has also been analysed and examined 

at its root by undertaking field study through respective 

executive engineers of Muzaffarnagar Meerut and 

Ghaziabad districts who signed the project report. 

6. It is deposed that the traffic census conducted by PWD on 

the existing road at the left side of the canal is also one of 

the parameters duly tested on the anvil of the necessity of 

another road and the same is made as part of said detailed 

preliminary estimate (please see page no. 	). It is 

submitted that 14512 is the Passenger Car Unit (PCU) 

offspringing from the traffic census and it may safely be 

presume that hof it (PCU) i.e. 7256 vehicles will be 

90-105
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diverted to the road under construction at various 

intersections. Furthermore, the said PCU 7256 qualifies as 

per PWD norms for construction of a road of width 7 meters 

bituminous. 

The cost-benefit analysis of the road in question has also 

been the prime consideration by the competent technical 

authorities concluding thereby that the savings from the 

construction of the proposed road may be Rs. 1391 .86 

crores (pg no 	of DPR) and hence it may safely be 

observed that the road is being constructed in public 

interest and for common good at large. 

That state government, after examining the proposed DPR, 

took conscious decision vide letter dated 23.12.2020 and 

accorded its administrative and financial sanction for the 

construction of road on the right side of the Ganga Canal. 

It is also of relevance that the sanction has been issued 

after taking various aspects into consideration relating to 

public interes finanV,Lviability, technical as well as traffic 
--.; 

C 
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census. It has been ensured that minimum number of 

tree/plants are cut and adequate compensatory 

afforestation is done and also eco balance is maintained. 

9. It is humbly submitted that competent authority vide 

letter dated 10.09.2007 and 17.10.2007 decided that the 

authority to upgrade the roads to ODR is the Zonal Chief 

Engineer. It is further submitted that the ROW range from 

15-25mtrs is mandatory to be followed without any 

deviation as it has specifically been clarified by the 

authority that the maintaining of the technical criteria for 

ODR as given in IRC 73-1980 is a mandatory requirement 

. It is also stated that the upgradation of the classification 

of the road into a State highway is approved by the 

Hon'ble governor of the state in aid with the 

recommendation of the State government. It is also 

relevant to state that the proposal for the upgradation/ 

classification of the road into a state highway is done by 

the zonal chief engineer and the same is further 

forwarded by the engineer in chief -HOD to the state govt 

after due scrutiny of the proposal. It is further submitted 

that the approval for classifying/upgrading the road as a 
-7-^1 -6 	, 
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Major District Road (MDR) is accorded by the state govt in 

pursuance of the recommendation by the high-powered 

committee duly constituted by the state on this behalf. It is 

the state Govt./authorities to make conscious and 

considered decisions to propose as which kind of road or 

highway is to be constructed after considering various 

reports surveys and other aspects of necessity there above. 

A copy of the said letter dated 10.09.2007 and 17.10.2007 

is annexed herewith and marked as ANNEXURE-R6/ 2 

(CoIly). 

It is most respectfully submitted that in terms of para 

2 of the policy in vogue for construction of road provides 

that the upgradation Orders for ODR is to be issued by 

Zonal Chief Engineer. A copy of the policy letter dated 

12.12.2023 is annexed herewith and marked as 

ANNEXURE-R6/3. 

It is stated that the road in question being constructed 

from Purkaji to lyixadnagar is divided into three stretches 

8
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as it runs into three separate districts. And this is the 

reason for which, the road identification code shall be 

issued in three parts relating to each district. The same 

procedure has been followed regarding the existing road 

which has been constructed on the left side of the canal. It 

is pertinent to mention that the road identification codes 

for the existing road on the left side are UP090D0044, 

UP070D0052 and UP020D0082 in respect of districts 

Ghaziabad, Meerut and Muzaffarnagar respectively. Since, 

the authorities to undertake the DPR make separate parts 

for each district that is Muzaffarnagar 	(Ch. 51.91 to 

108.75), Meerut (Ch. 108.75 to 151.05), and Ghaziabad 

(Ch. 151.05 to 163.40),. 	However, all the aforesaid 

districts have since come administratively under the State 

of UP, thus studies, sanctions, approvals and other 

considerations have been applied collectively. 

12. 	As regards the state of U P, it is submitted that the 

traffic coming from Haridwar towards Muradnagar via the 

existing road on the left side shall be diverted to the road 

under constructLan on the right side through traffic crossing 
„i„,zr 
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/0 

more than 20 in numbers and as such the traffic on both 

sides of the canal may be set at ease. 

It is reiterated that the proposed category of the road 

in question as ODR in terms of detailed preliminary 

estimate has been approved by the competent authorities 

by considering various study, survey and census conducted 

by the concerned authorities. 

It is deposed that the identification of the road shall be 

issued separately by allotting separate ID No. for each 

district but after the completion of the construction of the 

road. It is further clarified that the reason for issuance of 

road identification code after construction is that the salient 

features and specifications/details at each kilometre are 

lineated only after the completion of the road. 

It is submitted that the competent authorities has 

drawn the typical cross section for the new construction of 

the road. A copy of the Line diagram in respect of District 

Muzaffarnagar, Meerut & Ghaziabad along with a typical 

cross section for th%-aisting road at the left side and the 

›V)x7 
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road under construction is annexed herewith as 

ANNEXURE R-6/4 (COLLY.). 

16. 	That the deponent further undertakes before this 

Hon'ble Tribunal that the order passed by this Hon'ble 

Tribunal will be complied with in letter and spirit and will 

further undertake all such preventive measures to preserve 

the environment in the course of construction of the 

aforesaid project. 

• 

2„ 4') 

DEPONENT 

VERIFICATION:- 

I, the above named deponent to hereby verify that the contents 

of this affidavit are true and correct to my knowledge, no para of 

it is false and nothing material has been concealed there from. 

Verified by me on this the 	day of June, 2024, at 

.1:-.(/.1.C.1.046 • 
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E-mail :-cewzpwdmrt@gmail.com 
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Reminder 

Office of the Chief Engineer  

(Planning Category) 

Uttar Pradesh, Public Works Department, Lucknow 

Letter Number: 3401 P 619 P/2007 Date: 17/10/07 

To, 

All Regional Chief Engineers 

Meerut Region, 

PWD, Meerut 

Subject: Regarding proposal for up gradation of various categories of 

routes. 

Reference: Chief Engineer (Development) letter Nos.-2945 P/619 P/07 

dated-10.09.2007, 2944 P/ 619 P/07 dated- 10.09.2007 and 2943 P/ 619 

P/07 dated-10.09.2007 

Kindly take the reference the letter referred to above. Proposals 

were sought for upgradation of various categories of routes falling in 

your area. But till now the proposals are not being received from your 

areas as per the letter. 

Therefore, immediately send a proposal to inform at your level 

about upgrading the roads of different areas to the category of other 

district roads and to upgrade them to the category of main district road 

and state road. 

Translated copy of ANNEXURE R-6/2(COLLY)
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Attachment: Details of eligibility for up gradation in various categories 

(3 pages) 

Sd/- Illegible 

Illegible 

 (R.K. appreciated) 

Chief Engineer (M.-1) 

PWD, Lucknow 

Office of the Chief Engineer, Western Region, Public Works 

Department, Meerut 

Letter No. 9280 E/ 60 (R) WR/ 07 Date: 18.10.07 

1. A copy has been sent to the Superintending Engineer, Meerut/

Saharanpur/ Bulandshahr circle, PWD Meerut/ Saharanpur/ Bulandshahr

with the intention to ensure action as per the above instructions. Details

(three pages) of up gradation of various categories are attached.

Attached as above. 

2. Copy has been sent to the Executive Engineer 2/3, PWD,

Saharanpur/ Muzaffarnagar/ Meerut/ Baghpat/ Bulandshahr/ Ghaziabad/

Gautam Buddha Nagar with the intention to ensure action as per the

above instructions. Details of upgradation of various categories (three

pages) are attached.

Attached as above. 

3. Copy to Chief Engineer/ Superintending Engineer

Sd/-Illegible 

18/10/07 

For Chief Engineer (WR) 

Public Works Department Meerut. 
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Details of specifications prescribed for declaring routes as other 

district routes 

Those routes should be declared as other district routes which:- 

(1) Connects important rural areas within the district.

(2) It connects to the market centers of villages and tehsils on

important roads within the district.

(3) Important village roads within the district should be connected to

the block headquarters or to the main road.

Along with the above, other district routes are also required to

fulfill the following technical parameters as per IRC73-1980:- 

(1) Width of road land (in meters)

For flat and rolling surfaces For hilly and steep surface 

In the open area In residential area In open 

areas 

Residential 

area 

General Range General Range General General 

15 15-25 15 15-25 15 12 

(2) Building boundary line and control boundary line (in meters)

For flat and rolling surfaces Distance between building 

and road boundary for hilly 

and steep surface (set back) 

In the open area In residential area 

Building 

boundary 

Control 

range 

Distance between 

building and road 

In open 

areas 

In Residential 

area 
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boundary (set bank) 

Range 

30 35 3-5 3-5 3-5

(3) Road width: For one lane and two lane road (for flat and rolling

surface) 7.5 (single lane) 9.00 (double lane) m.

(4) Width of carriageway surface: signal lane surface 3.75 m, two lane

surface 7.00 m.

(5) Hypothetical load of bridge culverts is Class A loading and 70 R

load.

(6) Design Speed: For flat surface the ruling speed is 65 km per hour

and minimum 50 km per hour and for rolling surface the ruling design

speed is 50 km per hour and minimum design speed is 40 km per hour.

(7) Length of route: Minimum 15 km.

(8) Traffic density: No measurement penalty.

(9) Designation name of the officer who is competent to upgrade the

route Regional Chief Engineer
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Office of the Chief Engineer  

(Planning Category) 

Uttar Pradesh, Public Works Department, Lucknow 

Letter No.: 2845_/619_/07 Date: 10-09-07 

To, 

All Regional Chief Engineers 

…………. Region, 

PWD, ……………. 

Subject: Up gradation of rural roads to the category of other district 

roads. 

The process of upgrading the rural roads falling in your area to 

other district category roads has to be done at your level. The minimum 

requirement and qualification of the category of other district routes is 

being attached here again. Upgrade at least 7 routes in each district of 

your area to the category of other district routes and send information 

about the same. At the time of upgradation, notification of Road Side 

Land Control Act should also be issued. And make sure to send its copy 

to this office also. 

Attachment: Qualification details for up gradation in other district roads. 

Sd/- Illegible 

(Tribhuvan Ram) 

Chief Engineer (Development) A 

Head of Department 

PWD, Lucknow 
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No.-1060/2023/SAO-2295/23-1-23-23-1099/196/2023 

From, 

Ajay Chauhan,  

Principal Secretary,  

Government of Uttar Pradesh. 

To, 

Chief Engineer (Development) and Head of Department, 

Public Works Department,  

Uttar Pradesh, Lucknow. 

Public Works Section-1 Lucknow: Dated December 12, 2023 

Subject: Regarding up gradation of rural category roads of the state to 

other district road category. 

Sir, 

Please take reference of your letter No. 87 Camp- 

CE/Development/07 (P.S.)/23, dated 14.08.2023 on the above 

mentioned subject, in the order of the proposal provided on the basis of 

the recommendation of the high level technical committee. After due 

consideration, in order to provide ease of traffic on rural roads and better 

connectivity to the people in rural areas, it has been decided to take the 

following action regarding up gradation of rural category roads owned 

by the Public Works Department in the state to other district road 

category:- 

Translated copy of Annexure R-6/3
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A. Eligible rural road will be upgraded to other district road category

on any one of the following criteria, the route length of which is

less than 15 km to be upgraded to highway category:-

i. Road leading to the market/ sugarcane purchasing centre/

grain  purchasing centre/ sub-market.

ii. Road connecting to Tehsil Headquarters (Office)/ Block

Headquarters/  Road passing in front of the entrance

gate of Police Station.

iii. Road connecting Medical College/ Trauma Centre/

Community Health  Centre/ Primary Health Centre/

Medical facility with more than 30 beds.

iv. Road connecting the University/ Degree College, Inter

College and  any educational institution providing higher

education.

v. Railway Station/ Dedicated Front Corridor/ Important

Industries/  Industrial Park/ Industrial Node Industrial

Road/ Defense Corridor Road  connecting the station.

vi. Bus operated road.

B. A road having one or more rural roads in the same alignment

having a combined length of 15 km or more and scoring more

than 75 points as per the following scoring criteria-
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S. 

No. 

Parameters Category 

Weight 

Weights 

1 Population (Census 2011) of the 

habitation/ village connected by the 

Through Route (Highest score) 

30 

* 5000 and above 30 

* 3000 to 4999 20 

* 1000 to 2999 10 

* Less than 1000 05 

2 Market Facilities (Cumulative 

Score) 

30 

* Mandi/ Sugarcane Purchase Centre/

Grain Purchase Centre/ Up Mandi

15 

* Warehouse/ Cold Storage/ Agro

Industry

10 

* Collection Centre/ Pack house 5 

3 Educational Facilities (Higher 

score) 

15 

* High School 10 

* Higher Secondary School 12 

* University/ Degree College/ Girls

High School/ ITIs

15 

4 Medical Facilities (Highest score) 15 

* Veterinary Hospital 10 

* Medical College/ Medical Trauma

Centre/ Community Health Centre/

Primary Health Centre/ Upto 30

Bedded Hospital

15 

5 Transport Infrastructure 

(Cumulative Score) 

10 

* Railway Station/ Dedicated Freight

Corridor Important Industries/

Industrial Park/ Industrial Node/

Industrial Route/ Defense Corridor

Stations/ Bus Stand/ Bus Terminal

4 

* Administrative Centre (Panchayat

HQ)

4 

* Bank/Fuel Station 2 
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2- On the basis of the above policy, after making amendments in the

MIS and GIS on the proposed up gradation proposal from eligible rural 

route to other district route category on the Srishti portal, orders for 

change of category will be passed by the Regional Chief Engineer. 

3- If any rural road is not fulfilling the above mentioned criteria but

up gradation of the road is unavoidable due to specific reasons in public 

interest, in such cases, the government will take action in accordance 

with the proposal provided by the Chief Engineer (Development) and 

the Head of the Department on the basis of justification. Orders for up 

gradation from level to level will be issued. 

4- Based on the above mentioned parameters, a portal should be

developed by the department for analysis and approval of all the 

proposals for upgrading of rural roads. 

5- Therefore, in this regard, I am directed to say that you should take

efforts to take effective action to implement the above mentioned 

decision with immediate effect. 

Yours sincerely, 

Ajay Chauhan 

Principal Secretary. 

No. 1060/2023/S.-2295/23-1-23, dated. 

Copy sent to the following for information and necessary action: 

1- Principal Secretary, Hon'ble Chief Minister, Government of UP
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2- Private Secretary, Honorable Minister, Public Works Department,

Government of UP

3- Private Secretary, Honorable Minister of State, Public Works

Department,  Government of UP

4- Private Secretary, Chief Secretary, Government of UP

5- Additional Chief Secretary/ Principal Secretary, Finance

Department/  Energy Department/ Urban Development

Department/ Housing & Urban  Planning Department/ Planning

Department/ IT & Electronics  Department/ Namami Ganga and Rural

Water Supply Department  Industrial & Establishment Department/

UP Food & Logistics  Department/ Department of Rural

Development/ Department of Rural  Engineering/ Irrigation and Water

Resources Department/ Panchayati Raj  Department, Government

of Uttar Pradesh.

6- All Divisional Commissioner, Uttar Pradesh.

7- All District Magistrates, Uttar Pradesh.

8- Director, Mandi Parishad, Uttar Pradesh Lucknow.

9- Chief Engineer (M-1), Public Works Department, Uttar Pradesh,

Lucknow.

10- Managing Director, Uttar Pradesh Government Construction

Corporation  Ltd., Lucknow.

11- Managing Director, U.P. State Bridge Corporation Ltd.,

Lucknow.

12- Managing Director, U.P. Water Corporation, Lucknow.

13- All Regional Chief Engineers/ Superintending Engineers/

Executive  Engineers, Public Works Department, UP.

14- All Executive Officers, Nagar Panchayat/ Municipal Council, UP.

15- All sections of Public Works Department.

16- Webmaster, Public Works Department.

17- Guard File

With permission, 

Kamta Prasad Singh 

Special Secretary. 

1- This government order has been issued electronically, hence no

signature is required on it.

2- The authenticity of this government order can be verified from the

web site http://shasanadesh.up.gov.in.

//True Copy// 

407

665

http://shasanadesh.up.gov.in/


ANNEXURE R-6/4(COLLY) 408666



409667



410668


	Index
	Additional affidavit
	Anneuxre R-6/1: A copy of the

detailed preliminary estimate (May

also be termed as complete project

report/detailed project report) dated 24.12.2019
	Annexure R-6/2(colly): copy of the said letter dated

10.09.2007 and 17.10.2007
	Annexure R-6/3: A copy of the policy letter dated 12.12.2023. 
	Annexure R-6/4(colly): A copy of the Line diagram in respect of District Muzaffarnagar, Meerut & Ghaziabad along with a typical cross section for the existing road at the left side and the road under construction. 

